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qEF TREEH i ST A

7% faeett, 1 arder, 2026

FT.3M. 167 1(3H).— FealT TR 7, T g Aferf=aw, 1956 (1956 T 48) (orer zad zae
THTA I<h ATSTHAT FgT TAT ) T 1T 3F AT ITLTT (1) o T AT AT T AT TLHE F T2 T aed
ST TSI AT T SATER=T HedT #1377, 2072 @ 09/05/2025, ST AT TSI, STETLT0T, ST
Il, @ve 3, IUEe (ii)  THIAT T T2 =, FRT AGRTY 5T & Afgear e orer # 561-A % FF#ft. 0 &
.. 27.97 T% & TEE TSTHART & AT (ATSTHLA [ AT A FHT IAT, AT(R), A0, Tae 37T T
o ToTT 39 ATSEEAT | IUTEF A=A | AHTEE 7 SS9 e & Tq e =l =S ir off

T I ATATAAT HT | IH ATATHIH AT &7 3F AT ITLTT (3) F T ardrg 27/05/2025 =T “
W IH SEA” | 27/05/2025 FT “ATHRAT HIST T H TRTTOT 03T 127 o7 ;

SR FETH TTTETLT il 1T 3-TT o dgd 1AL AT 9TH g &, Tore 9% o= fmam 1w § &iie s9&r

3T = T Raee BT =,

T | ITTARTET 7 3 SATATHIH T 97T 39 i STLTT (1) F AT §, Fegl T TEHTL Rl AT
R T ae;

qA: AT, el TLHRTT, TAT ITIAFRTT T 3h RATE T T T U2 ¥ IF ATAAH T &7 39
T ITLTIT (1) BT T& RAT T TN Fd g, g =TT FAT 5 196 3 A= 1 § [A=ag i 1 @i
ERIEEEA I EERERIIC IE I A

2363 GI/2026 (1)
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ST T, Frald TLHIY, I ATAHIH o0l 1T 3T T ITLTIT (2) F ATHALIT | T TN FLAT g o6
TH ATIGAAT o TSI § TR T, I ATLAT | AHGE JH a9t Aeaa i § 6 grhe arcdivas 9 9
Feal T gea § [Afga gr Srust |

AAT

HETAE T & AR fSrer § 561-A F .41, 0 & fh.wft. 27.97 ¥ forw smiv i S avefy sc==m
gfga srar ax==T Wea fHawm

ST FT 7. AGIY IO G RS LR

wAH A et || IR AT R || g A aeia | i e Tt/ Raaas
Ecuif (R H) AT T ATH
1 2 3 4 5 6
ATAF T AR AGATTIX
UEEIKIGHCICE]
1 139 IGELl F 0.0865||s1faer s ma=TT

EEIGIE TR L
2 118 Kl i 0.0088|(FF =T TorTe

118 p

3 156 EEl F 0. 1|/ STt 3,
faferT wre T,

AT HIS Qi

TSTea | T4,
156 P

Total 0.1953

[®T. q. NHAI/PIU/SLP/LA/17/3A/3D]
g A HET, FAeaw
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 1st April, 2026

S.0. 1671(E).—Whereas by the notification of the Government of India in the Ministry of Road Transport and
Highways, 2072 Dated:09/05/2025 , published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section
(ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter referred to
as the said Act), the Central Government declared its intension to acquire the land specified in the Schedule annexed to
the said notification for building (widening/four-laning, etc.), maintenance, management and operation of 561-A in the
stretch of land from Km. 0 to Km. 27.97 in the district of AHMEDNAGAR in the state of MAHARASHTRA

And whereas the substance of the said notification has been published in “The Free Press Journal” dated
27/05/2025 , “Lokmat marathi ” dated 27/05/2025 ; under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and settled
the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest
absolutely in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the 561-A in the stretch of
land from Km. 0 to Km. 27.97 in the district of Ahilyanagar in the state of MAHARASHTRA

State: MAHARASHTRA ||District: AHMEDNAGAR

SI. No. (|Survey/Plot Number|| Type of Land Nature of Area Name of Land
Land (in Hectares)|| Owner/Interested
Person

Lt | 2 L3 L ¢4 5 I 6 |
|Taluk: Ahmednagar |
[Village: Walunj |

1 139 Private Agriculture 0.0865|[ANIL
CHAMANLAL
KANTROR, MANOJ
CHAMANLAL
KANTROD

139 P

Village: Siradhon

2 118 Private Agriculture 0.0088|[NTVRUTTI
GANPAT
DAREKAR,
SUBHASH
DATTATRAY
DAREKAR,
KAUSABAI
BHAUSAHEB
DAREKAR,
SUSHILA
RAJKUMAR
DAREKAR,
SUBHASH
DATTATRAY
DAREKAR,
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TUSHAR RAMDAS
WALKE, BALIRAM
VITHHAL
DAREKAR.

118 p

156 Private Agriculture 0.1{|KISAN JAKHUJI
DAREKAR, DILIP
BHAU DAREKAR,
RAGHUNATH
BHAU DAREKAR,
RAJENDRA BHAU
DAREKAR.

156 P

Total|| 0.1953|| |

[F. No. NHAI/PIU/SLP/LA/17/3A/3D]
SHAIKH AMINKHAN, Director
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